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District : HowRAH 

VAKALATNAMA 

Vakalatnama on behalf of 

OA- (26/2e2s/2 

-Versus 

SPlaintiff 

Petitioners 

Opposite Party 

Name of Advocate 

Sast! 

Know all men by these presents that by Vakalatnama, I/We appoint Advocates noted below or 
for illing the memorandum or appeal or petition 

any one of them my/our lawful Advocate or Advocates 
of entering appearance 

Partner 

in the above matter for appearing conducting and arguing the same for depositing or 
withdrawing any money in connection therewith for moving the Court in any matter connected 
therewith for preparing the paper book in the case and for putting in papers, petitions etc. On my 
lour behalf for filling, taking back any documents for withdrawing suits or appeals or petitions 

with permission to institute fresh suit etc. For signing and filling petitions of compromise in 
connections with the said matter and for taking copies of paper from the Record and IWe further 
say that any act done by my/our said Advocate or Advocates or by any one of them after 
accepting this Vakalatnama, shall be considered as my/our own true and lawful act. 
And I/We further hereby agree and undertake to pay the said Adyocates his or their fees as 
settled and all others sums that may be necessary to carTy out the requisition of the Court and 
otherwise to enable the said Advocates to conduct the case properly. Failing which the said 
Advocates after notice to me/us will be at liberty to withdraw from further conducting the case. 

IN WITNESS WHEREOF I/ We sign and execute this Vakalatnama on this the fof Decembn 
2023 

qflock, Roorwo-18 
pELTA HoUst, KoL-toD 0o ) 

Nob- 9s ? 4933srA 
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